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INTRODUCTION

I. the Chairman. Committcc on thc Wclfare of Scheduled Castes and
Scheduled Tribes having been authorised by the Committee to submit the
Report on their behalf, present this Forty-Second Report (Tenth Lok
Sabha) on Rcscrvation for and Employment of Scheduled Castes and
Scheduled Tribes in Oil and Natural Gas Corporation Limited.

2. The Committece took cvidence of the rcpresentatives of the Ministry
of Pctrolcum and Natural Gas and Oil and Natural Gas Corporation
Limitcd on 17 November, 1994. The- Committee wish to express their
thanks to the officcrs of thc Ministry of Pctroleum and Natural Gas and
Oil and Natural Gas Corporation Limited for placing before the Commit-
tcc matcrial and information thc Committec wanted in connection with the
cxamination of thc subjcct.

| 3. Thc Report was considcrcd and adopted by the Committee on
13.1.1995.

4. A summary of conclusions/rccommendations contained in the Report
s appended.

NEw DELHI; PARAS RAM BHARDWAJ,
E’ March, 1995 Comminee on the ‘s':;::a:}
B Chairra, 1917 (S) Scheduled Castes and

Scheduled Tribes.
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CHAPTER 1
INTRODUCTORY

1.1 The crstwhile Oil and Natural Gas Commission was established by
an Act of the Parliament on February 1, 1994 in accordance with ONGC
(Transfer of Undecrtaking and Repcal) Act, 1993, The Oil and Natural Gas
Commission Act, 1956 stood repealed and the Commission was converted
into a Company under the Companics Act, 1956.

1.2 The arca of opcration of ONGC have been grouped on the basis of
geographical proximity into 6 regions besides registered office at Delhi and
Hgrs. at Dchradun.

Composition of the Board of Directors

1.3 The Composition of thc Board of Directors of ONGC is one
Chairman-cum-Managing Dircctor, S Dircctors in the field of Personnel,
Tcchnical, Opcration, Exploration and Financc and three Part-time
Dircctors. Onc of thc Dircctors in the ficld of Personnel belongs to
Scheduled Caste Community.

1.4 Thc Committcc have been informed that the posts of Functional
Dircctors on thc Board of ONGC arc filled on the recommendations of
Public Entcrpriscs Sclection Board (PESB). The rccommendation of the
PESB is considcred in the Ministry and aftcr obtaining the approval of the
Appointmcnt Committce of the Cabinct (ACC) the candidate is appointed.
Part-timc Government Directors arc appointcd on the Board of ONGC by
the Ministry of Pctrolcum and Natural Gas.

1.5 The Committee find that besides the Chairman-cum-Managing
Director, there are five functional Directors and 3 part-time Directors in the
Board of Directors of ONGC. The Committee are happy to note that at
present one of the five functional Directors of ONGC happens to belong to
SC community. The Committee, however, are of the view that the
Government should issue necessary guidelines so that in future also at least
one person belonging to SC/ST community, having necessary qualification,
should be appointed on the Board of Directors of ONGC so that the interest
of SC/ST can be taken care of.



CHAPTER 1I
RECRUITMENT
Reservations

2.1 The Committec have been informed that the percentage of
reservation made in ONGC is as undér:

(i) Post filled by Direct recruitment, by open competition.
(a) 15% for SCs and 7.5% for STs in group ‘A’ posts.
Group ‘B’ is promotional posts.

(b) Recruitment to posts in Group ‘C' & ‘D’ is made on the
100 points Roster laid down by Government of India for each
State where recruitment is made.

(c) Reservation for SC/ST has been in force in direct recruitment
from the year 1959.

(il) Reservation in promotion for SC at 16§ per cent and for ST at
7} per cent was made upto 1982. Thereafter all the eligible employees are
being considered for promotion to next higher grade after putting in
certain ycars of service irrespective of the number of vacancies. This
growth oriented promotion policy is on the lines of time-bound promotions
scheme as provided by BPE.
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2.3 From the statement of staff strength furnished to the Committee, it
has been observed that as on 1.1.93 out of 5949 employees in Group ‘A’,
thc number of SCs and STs were 788 and 260 respectively; the shortfall
being 1.8% and 3.2%. The reasons for this shortfall are stated to be non-
availability of adequate number of SC/ST candidates and greater-degree of
mobility (Turnover) of SC/ST employees as compared to general category.
It was also stated that repeated attempts werc made for recruitment under
Spccial Recruitment Drive to reduce the bicklog.

2.4 As regards Group ‘B’ posts (which is stated to be promotional post)
the shortfalls of SCs and STs were 5.4% and 4.8% respectively.
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. Concessions/Relaxations

2.6 It has been stated that in recruitment the following concessions/
relaxations are given to SC/ST candidates in ONGC:

(i) Age relaxation as laid down by the Government of India from time
to time (i.e. 5 years at present).

(ii) Exemption from payment of prescribed fees for application.
(iii) Rail/Bus fare for attending written test/interviews.

(iv) Relaxation upto 10% is given to SC/ST candidates at the time of
screening of application and for determining to call candidates for
written test.

(v) Relaxation upto 10% is given to SC/ST candidates in qualifying
the written cxamination and deciding to call them for interview.

(vi) General candidates are required to secure a minimum of 60% in
the intervicews whereas SC/ST candidates are required to secure
only 50% in the interview.

(vii) Separate interview and assessment by relaxed standards is made
for SC/ST candidates.

2.7 The Committee are unhappy to note that as on 1.1.1993 the
percentage of shortfall in Group ‘A’ for SCs and STs was 1.8% and 3.2%
respectively and in Group ‘B’ posts the corresponding percentage of
shortfalls was 5.4 and 4.8 respectively. The Committee are also distressed to
note that instead of clearing the earlier backlog, the ONGC failed to fill up
even the current reserved vacancies.

The plea of ONGC on non-availability of adequate number of SC/ST
candidates is bhardly convincing. The Committee observe that there was lack
of serious efforts on the part of ONGC to recruit adequate number of SC/
ST persons to fill-up the shortfall. The Committee, therefore, urge that
vigorous efforts should be made by the Corporation to find suitable SC/ST
candidates to {ill up the shortfall as early as possible.

2.8 The Committee find that various concessions/relaxations are given by
the Corporation to SCs/STs at the time of direct recruitment. The
Committee would like to draw attention to the instructions issued by the
Government of India that if requisite number of SC/ST candidates fulfilling
even the relaxed standard are not available to fill up the vacancles reserved
for theni, the authorities should select for appointment the best among the
SCs and STs fulfilling the minimum educational qualification prescribed for
the post and give them in-service training within their own office so that the
backlog is wiped out.



CHAPTER 1lI
PROMOTION

3.1. The Committee were informecd that there werc two methods of
promtion followed in ONGC.

(1) Scniority-cum-fitness and (2) Mcritv/Promotion by selection:

(i) Under Seniority-cum fitncss promotion all cligiblc cmployees arc
considercd for promotion to ncxt higher grade after putting in
ccrtain years of scrvice, irrespective of the number of vacancies.
This is a growth oriented promotion policy on the lines of the time
bound promotion scheme circulated by BPE, vide its O.M.No. &
27/85-BPE (SC/ST Cell) datcd 29.6.87. This systcm of promotions
is applicable in Group-A from E-1 to E-4 lcvels and Group B, C
and D.

(ii) Merit Criteria (Promotion by selection): Thc mcrit promotions arc
made on sclection basis (promotion by selection) for promotion to
all levels in Group A. Under These promotions thc cligible
candidates arc called for inteview for sclection.

3.2 The Committce werc informcd that while considering SC/ST
cmployces for promotion under merit criteria they are assessed with
rclaxcd standards.

3.3 When the Commitice enquired about the rclaxations/concessions
given to SC and ST cmployees while considering them for promotion
undcr ‘Merit Criteria’, they were informed in a post cvidence reply that:—

(i) Employees belonging to SC/ST catcgory arc asscsscd with relaxed
standards for selection at 40% of marks in intcrvicw as against
60% marks for gencral candidates.

(ii)) Management has given a rclaxation of 1.5 marks in the cut off
marks to SC/ST cmployccs vis-a-vis gencral candidates from
Exccutive 1 grade to Exccutive 2 grade (80 marks for SC/ST
cmployecs as against 81.5 marks for gencral candidates).

3.4 Asked to statc whcther timc-bound promotions which are being
implemented in ONGC is in accordancce with the Government instructions,
the representative of ONGC stated during evidenge:—

“Yes Sir, it is in accordance with the Government of India instructions
issued on 29th Junc. 1987."

3.5 The Committce pointcd out that it has becn stated by ONGC that
reservation in promotion for SC at 16.2/3 percent and for ST at 7.1/2
percent was made upto 1982. Thercafter all the cligible employees are

7
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being considercd for promotion to next higher grade after putting in
certain ycars of scrvice irrespective of the number of vacancies. However,
the growth-oricnted promotion policy which is on the lines of time-bound
promotions was issucd in 1987. It is implicd that from 1982 to 1987 no
reservation facility in promotion was provided to SCs and STs in ONGC.

3.6. As rcgards the rescrvations in promotion to SCs and STs vis-a-vis
timc bound promotions in ONGC thc represcntative of ONGC stated
during cvidence thati—

* W arc adopting a policy which is morc lcberal than that is
provided in thc Constituion. As per the rescrvation policy (carlicr
onc) in promotion all SC/ST candidatcs in the zonc of consideration
cannot bc promoted duc to limitation of vacancics where as under
the carcer Growth Scheme of ONGC all of them will get promotion
unlcss any onc of them is found unfit for promotion.”

3.7 The Committcc pointed out that if SC/ST candidates were cligible
for promotion they were under nobody's obligation and rescrvation mcans
they have to be accommodated in view of their social, political and
cconomic background. It is the Constitution which is morc important than
the Government instructions.

In this conncction thc witncss claborated:—

“Government of India has instructed to ONGC to follow Career

, Growth Policy (akin to timc bound promotion system) as per their
instruction during 1987. Howcvcer. the point raised by the Hon'ble
Mcmber will be re-cxamined.™

3.8 Thc Committee enquired whether any complaint was reccived by the
Management from SC/ST Employces Association regarding discrimination
whilc giving promotion under merit critcria method. It was informed that
gricvances were received from SC/ST cmployees, both individually as well
as through their Association regarding non-selection dispite being covered
undcr the zonc of vacancics merit critcria (from E2 to E3 and E3 to E4).

3.9 When asked whether Annual C. Rs. of all cmployees including SCs/
STs wcre taken into account whilc considering for promotion to next
highcr grade, the witness replicd in affirmative.

3.10 On being asked whether adversc ACR remarks were being properly
communicated to SC/ST employces who were denied promotion on this
account, the Committce were informed that adverse remarks in ACR were
being communicated cxcept in Class III and Class IV posts unless
approved by the Rcgional Directors and in the case of Executive by the
Exccutives. This system was being followed to minimize the changes of
discriminatory writting of ACRs of SC/ST employees by the Reporting/
Reviewing officers.

3.11 The Committee note that there are two methods of promotions in
ONGC () Seniority-cum-fitness (time-bound) and (i) Merft Criteria
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(promotion by selection). The Committee also note that in ONGC for
promotions under seniority-cum-fitness (time-bound) promotions scheme, no
relaxation/concessions is envisaged for SCs/STs. While considering the SC/
ST employees for promotion under ‘Merit Criteria’ they are however,
assessed with relaxed standards. The Committee find that reservation in
promotion for SCs and STs at the percentage of 16.2/3 and 7.2
respectively was made upto 1982. The seniority-cum-fitness (time-bound)
scheme of promotion is stated to have been introduced in ONGC from June,
1987. But nothing has been mentioned about reservation between the period
from 1983 to 1987 (May). The Committee take a serious view of this lapse
on the part of the Ministry and ONGC.

The Committee regret to note that there is no relaxation in the qualifying
period of service for SCs/STs under seniority-cum-fitness (time-bound)
method. Consequently SC/ST employees are deprived of the benefits of
reservations under this promotion criteria. The Committee, therefore,
recommend that the Ministry of Petroleum and Natural Gas should
provided reservation to SCs/STs in promotion both under the time-bound
(seniority-cum-fitness) policy and merit criteria by relaxing the qualifying
period of service in ONGC.

3.12 The Committee have observed that the Management of ONGC has
received complaints from the SC/ST employees Association about
discrimination with SCs/STs while making promotion on merit criteria.
They have been informed that Annual Confidential Reports of all employees
including SC/ST are taken into account while giving them promotions. But
the Committee are surprised to find that adverse remarks in ACRs are not
being communicated to SC/ST employees of Class III and Class IV posts
unless approved by the Regional Directors and in case of Executive posts,
by the concerned Executives. The Committee recommend that keeping in
view the fact that ACRs are taken into account for promotion, the adverse
remarks should invariably be communicated to the SC/ST employees in
ONGC, even without approval by the Regional Directors/concerned
Executives.



CHAPTER 1V
ROSTERS

4.1. The Committcc wecre ipformcd that the rosters were being
maintaincd in ONGC for dircct rccruitment since 1973. However, the
rosters for promotion were not maintaincd as no rescrvation was provided
in promotions duc to timc bound promotion scheme being followed in
ONGC.

4.2 When asked how often the rosters were inspected by the Liaison
Officers in the Ministry during the last three ycars, it was statcd that the
Liaison Officcr of thc Ministry had not been able to inspect the reservation
rosters of ONGC. Howecver in post cvidence information it was stated that
Liaison Officcr of the Ministry had inspccted the rosters during 1994 at
two Rcgions i.e. BRBC, Bombay on 9.12.1994 and SRBC, Madras on
10.12.1994.

4.3 During the coursc of cvidencc when asked to state whether any
irrcgularitics were found in thc maintcnance of rosters, the witness
replied:—

** Sir, by and large, the rostcrs arc maintaincd properly. There are, of
coursc, some shortcomings which I have pointed out in the Report.
As soon as [ completed the inspection, I had sent my Report to the
Chairman of thc Company for taking rcmcdial action. Generally,
the rostcrs are maintaincd in a proper way.”

Training Abroad.

4.4 On a qucry about thc number of cmployces scnt for training abroad
and SCs/STs among thcm during the ldst three ycars, the Committee were
informed that the dctails of such cmployces were as under:—

Ycar Total No. of pcrsonﬁ SC/ST
1991-92 8 1
1992-93 19

1993-94 43 7

4.5 As rcgards the basis of scnding pcrsons abroad for specialiscd
training it was statcd that thc cmployccs were sclected on the basis of their
qualifications, cxpertisc in the linc and the suitability of the employee to
assimilatc the training and to utilisc it for thc benefit of the organisation.
In thc cases where new equipment were purchascd/new techmology was
adoptcd, the cmployces who were to operate the equipment/technology
after installation werc sclécted/carmarked/identificd for training abroad.

10
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4.6 The Committec enquircd whether any complaints were received from
SC/ST Employccs Association in rcgard to candidates scnt abroad for
training, if so, the details thercof. In reply it was stated that the SC/ST
Association had bcen pointing out that adequate rcpresentation was not
being given to SC/ST employecs while sending the employces for training
abroad. Thc Managcment informed the Association that since critcria for
sclection for training abroad was bascd on a number of factors, the
suitable employees wcre being scnt. The trend of SC/ST employees’
representation was howcver incrcasing and they werc making efforts to
achicve better represcntation of SC/ST employees keeping in view the
spirit of the guidclines of the Government of India.

Complaint Grievances

4.7 The Committce werc informed that the gricvances of SC/ST were
examined at various lcvcls and remcdial action taken as per the existing
rules of thc Corporation. The SC/ST Ccll at Hcadquarters, Dchradun
maintains a register of complaints of SC/ST cmployces. During last 3 years
(1991-93) 122 complaints were recorded in all.

The Committce desired to know about the nature of complaints. In

reply, it was statcd that the complaints mainly pertain to promotions and
* transfers.

4.8 The Commitiee have been informend that rosters are being
maintained in ONGC for direct recruitment since 1973. They have also been
informed that rosters for promotion are not maintained as no reservation is
provided in promotions. The Committee have noted that the Liaison Officer
of the Ministry has not inspectcd the reservation rosters of ONGC. However
in & post evidence information the Ministry have stated that Liaison Officer

-+ Of the Ministry has inspected the rosters during 1994 at two regions. In view
of the Committee’s recommendation vide para 3.11 above that reservation
should be provided for promotions. The Committee recommend that rosters
should be properly maintained In ONGC both for recruitmest and
promotions and the same should be periodically inspected by the Lisison
Officer of the Ministry in future.

4.9 The Committee have been informed that during the years 1991, 1992
and 1993 the number of persons sent abroad for training were 8, 19 and 43
out of which the SC/ST persons were 1, 2 aud 7 respectively. The
Committee note that the SC/ST Association had been pointing out that
gdeqnunmmlonhmbeludmtommyumk
Sending the employees for training abroad. The Committee, therefore,
fecommend that adequste number of SC/ST persons should also be sent
sbroad for specialised training in future.
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4.10 The Committee note that the grievances of SC/ST employees are
examined at various levels and remedial action taken as per the existing
rules of the Corporation. It has been stated that during the last three years,
122 complaints were recorded in ONGC. The Committee are distressed to
note that 80% of the complaints are pertaining to ‘promotions’ and the
remaining to ‘transfers’. The Commitiee recommend that ONGC should
take corrective measures so that the complaints of SC/ST candidates are
reduced to the minimum especially in respect of ‘promotions’ and
‘transfers’.

New Deu; PARAS RAM BHARDWAJ,
23 March, 1995 Chairman,
_— Comminee on the Welfare of
2 Chaitra, 1917(S) Scheduled Castes and Scheduled Tribes.



APPENDIX
(Vide Para 4 of Introduction)

(Summary of Conclusions/Recommendations contained in the Repori)

Sl.
No.

Para
No. of
the
Rcport

Rccommendation

2

3

w

1.5

2.8

The Committce find that besides the Chairman-cum-
Managing Dircctor. there arc five functional Directors and
3 part-timc Dircctors in the Board of Directors of
ONGC. The Committcc arc happy to notc that at present
onc of the five functional Dircctors of ONGC happens to
belong to SC community. The Committcc however, arc of
thc view that thc Govcrnment should issuc necessary
guidclines so that in futurc also at Icast onc person
belonging to SC/ST community having necessary
qualification, should bc appointcd on the Board of
Dircctors of ONGC so that the interest of SC/ST can be
takcen carcof.

The Committee arc unhappy to notc that as on 1.1.1993
the percentage of shortfall in Group "A° for SCs and STs
was 1.8% and 3.2% pcrspectively and in Group ‘B’ posts
the corrcsponding pcrcentage of shortfalls was 5.4 and 4.8
respectively. The Committec are also distressed to notc
that instcad of clcaring the carlier backlog, the ONGC
failcd to fill-up cven the current rescrved vacancies.

The plca of ONGC of non-availability of adequatc
number of SC/ST candidates is hardly convincing. The
Committec obscrve that there was lack of serious efforts
on the part of ONGC to recruit adequate number of SC/
ST pcrsons to fill-up thc shortfall. The Committee.
therefore, urge that vigorous efforts should be made by the
Corporation to find suitablc SC/ST candidates to fill-up
the shortfall as carly as possible.

The Committce find that various concessions/relaxations
are given by the Corporation to SCs/STs at the time of
direct recruitment. The Committece would like to
draw attention to the instructions issued by the
Government of India that if requisitc number of SC/ST
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candidates fulfilling cven the rclaxcd standard are not
availablc to fill-up the vacancics rescrved for them, the
authoritics should sclect for appointment the best among
the SCs and .STs f{ulfilling thc minimum ecducational
qualification prescribed for the post and give them in-
scrvice training within their own office so that the backlog
is wipcd out.

The Committce notc that thcrc arc two mcthods of
promotions in ONGC (i) Scniority-cum-fitncss (time-
bound) and (ii) Mecrit Critcria (promotion by sclcction).
The Committee also notc that in ONGC for promotions
under  scniority-cum-fitness  (timc-bound)  promotions
scheme, no rclaxation/concessions is cnvisaged for SCs/
STs. While considering thc SC/ST cmployces for
promotion under ‘Mcrit Critcria® they arc however,
asscsscd with rclaxcd standards. The Committee find that
rescrvation in  promotion for SCs and STs at the
percentage of 16.2/3 and 7.1/2 respectively was made upto
1982. Thc scniority-cum-fitness (timc-bound) scheme of
promotion is statcd to have bcen introduced in ONGC
from Junc, 1987. But nothing has been mentioncd about
rescrvation between the period from 1983 to 1987 (May).
The Committec take a scrious view of this lapsc on the
part of thc Ministry and ONGC. The Committce regret to
notc that there is no rclaxation in the qualifying period of
scrvicc for SCs/STs under scniority-cum-fitness (time-
bound) mcthod. Conscqucntly SC/ST cmployees are
deprived of thc bencfits of reservation under this
promotion critcria. Thc Committece, thercfore, recommend
that thc Ministry of Pctrolcum and Natural Gas should
provide rcscrvation to SCs/STs in promotion both under
the timc-bound (scniority-cum-fitness) policy and merit
critcria by rclaxing the qualifying period of service in ONGC.

The Committce have obscrved that the Management of
ONGC has recceived complaints from the SC/ST
employecs Association about discrimination with SCs/STs
while making promotion on merit critcria. They have been
informed that Annual Confidential Rceports of all
cmployces including SC/ST arc taken into account while
giving them promotions. But thc Committce arc surpriscd
to find that adversc rcmarks in ACRs are not bcing
communicated to SC/ST cmployees of Class III and Class
IV posts unlcss approved by the Regional Directors and in
casc of Exccutive posts, by the concerned Executives. The
Committee recommcend that kceping in view that fact that
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ACRs are taken into account for promotion, the adverse
remarks should invariably bc communicated to the SC/ST
employees in ONGC. even without approval by the
Regional Directors/concerned Exccutives.

The Committee havc been informed that rosters are
being maintained in ONGC for direct- recruitment since
1973. They have also been informed that rosters for
promotion are not maintaincd as no reservation is pto-
vided in promotions. The Committece havc noted that the
Liaison Officer of thc Ministry has not inspected the
reservation rosters of ONGC. However in a post evidence
information the Ministry has stated that Liaison Officer of
the Ministry has inspccted the rosters: during 1994 at two
regions. In view of Committee’s reccommendation vide para
3.11 above that reservation should be provided for promo-
tions. The Committee rccommend that rosters should be
properly maintained in ONGC both for recruitment and
promotions and the same should be periodically inspected
by the Liaison Officcr of the Ministry in future.

The Committee have been informed that during the
years 1991, 1992 and 1993 the number of persons sent
abroad for training were 8, 19 and 43 out of which the
SCAT persons were 1, 2 and 7 respectively. The Commit-
tee note that the SCST Association had been pointing out
that adequate representation is not being given to SCST
employees while sending the employees for training
abroad. The Committce. therefore, rccommend that ade-
quate number of SCST persons should also be sent abroad
for specialised training in future.

The Committee note that the grievances of SC/ST
employees are examined at various levels and remedial
action taken as per the existing rules of the Corporation. It
has been stated that during the last threc years, 122
complaints were recorded in ONGC. The Committeec are
distressed to note that 80% of the complaints are
pertaining to ‘promotions’ and the remaining to ‘transfers’.
The Committee rccommend that ONGC should take
corrective measures so that the complaints of SC/ST
candidates are reduced to the minimum especially in
respect of ‘promotions’ and ‘transfers’.
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